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Scheduled  Castes  and  Scheduled 

Tribes:—

(1) Sixteenth Report  regarding 

action taken by Government 

on the recommendations con
tained in their Seventh  Re

port on the  Ministry  of 

Defence  (Department  of 

Defence  Productions)—Re
servations  for  Scheduled 

Castes and Scheduled Tribe.-* 

in  Defence  Public  Sector 

Undertakings.

<2) Seventeenth Report regarding 

action taken by Government 

on the recommendations con
tained in their Eighth Report 
on the Ministry of Communi

cations (Posts and Telegraphs 
Department) — Reservations 

for and Employment of Sche

duled Caste*, and Scheduled 
Tribes m the Posts and Tele

graphs Department.

(3) Eighteenth Report regarding 

action taken by Government 

on the recommendations con
tained m their Ninth Report 

on the Ministry of Finance 

(Department of  Banking) — 
Reservations for,  and  Em

ployment of Scheduled Castes 

and Scheduled Tnbes in the 

State Bank of India and its 

subsidiaries.

CENTRAL EXCISES AND SALT 

(AMENDMENT) BILL*

THE MINISTER OF  STATE  IN 

THE MINISTRY OF FINANCE (SHRI 

K R GANESH): I beg to move fur 

leave to introduce a Bill further to 
amend the Central Excises and Salt 
Act, 1944

MR. SPEAKER* The question is*

**That leave be granted to intro
duce a Bill further to  amend the

Central Excises and Salt Act, 1944.” 

The motion was adopted.

SHRI K. R GANESH; Sir, I intro

duce the Bill.

12.08 hrs.

MATTERS UNDER RULE 377

(1) Reported Looting of jewels from 

Air  India  Cargo  Terminal at 

Kennedy Airport .New York
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ui) Non-availability of foodgrains 

and Ckment in Gujarat

SHRI K. S. CHAVDA (Patan): I 
thank you very much for allowing me 

*0 raise two important matters under 
rule 377, regarding  the  State  cf 

Gujarat.  One it regarding the non-
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